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Original Application No. 125/2021(SZ) & LA Nos. 174 of
2022(SZ) & 18 0f 2023.

R. Balakrishnan ....Pettitioner/Applicant
Verses

The Dastrict Collector.
Cuddalore District.
And others ... Respondents/Defendants

I A.Arun Thamburaj. S/o. Ashok. Hindu aged about 37 years residing at the
Collector’s Bungalow. Cuddalore. discharging duties as District Collector. Cuddalore, do
hereby solemnly affirm and sincerely state as follows:-

1) It is submitted that National Green Tribunal has ordered to evict the
Encroachments in Cuddalore District. Chidambaram Taluk, Parameshwaranallur Village.
Alangunam. S.No 129. On the basis of the NGT order Dated : 25.01.2023. on the basis that
Eviction Notice was issued by the Block Development Officer, Kumaratchi to the 21
encroachers at Alangulam in S.No: 129/9 on 21.08.2023.

2) ) It is submitted that all the 21 Encroachers filed an appeal before the
Honourable Madras High Court in W.P.No0.25474 & 25478 of 2023 and W.M.P.N0.24865 &
24875 of 2023 against the Eviction Notice. In Hon’ble High Court case W.P.N0.25474 &
25478 of 2023 and W.M.P.N0.24865 & 24875 of 2023 order Dated: 30.08.2023 directed the
respondent authorities to consider the petitioners Objections / Explanations along with
required documents if any to the impugned notice dated 21.08.2023 treating it as show cause
notice and pass appropriate orders on merits and in accordance with law.

3) It is submitted that On pursuant to the Hon’ble Madras High court order, the 21
petitioners who appealed were duly enquired by the Sub Collector, Chidambaram on
10.11.2023. 20.11.2023, 31.01.2024, 21.02.2024 and 22.02.2024 and submitted the report as
follows vide Letter No. A1 /1821/2023. dated: 07.03.2024
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4) The above said petitioners stated that they are residing in the said location for
about 40 years. The electricity bill and house tax bill produced by them certified that they are
residing there for past 15-20 years. They have also produced Aadhaar Card and Ration card.

5) [Itis submitted that it is learnt from the enquiry that the petitioner in S.No.1 Tmt.
Jayanthi’s husband Thiru. Paramasivam is working as Office Assistant in Annamalai
University further. she purchased her residential property through sale deed and the petitioner
in S.No.19 Tmt. Kannagi's husband Rajasekaran owns property at Kattumanarkoil Taluk,
Vellur Village. 2.26.5 Hectare (Patta No0.297) Wet Land and the petitioner in S.No0.20
TmtMeenakchi W/o.Manogaran purchased the property at S.No.128 measuring an extent of
900 Sq.ft. and constructed Pucca house and she encroached an extent of 0.0054 Sq.m. by
constructing the stairs for her house and the petitioner in S.No.21 Thiru.llamvazhuthi S/o.
Sakkarapani is an Ex-service man and he is residing in his son’s pucca house for which patta
is in the name of his son and he encroached an extend of 146 Sq.m. by shed in Alangulam.
Hence. the above four petitioners are ineligible to issue free house site patta. Remaining 17
persions are working as Coolie and they are eligible for free house site patta.

6) It is submitted that the petitioners in S.N0.20 and 21 have encroached the
watercourse poromboke partially. Hence, the Head survevor has been instructed to measure
and identify the encroached part. so that it can be removed. the Same has been communicated
to the said 2 petitioners so that eviction will be peaceful and with minimal conflict.

8) It is submitted that the petitioners in S.No.1 and 19 are ineligible for free house
site patta and they also don’t have valid documents. So. new notice will be shortly served to

them for eviction.



: : et ol i olv encroaching in the
9) It is submitted that the remaining 17 petitioners are entirely encroaching

; S . it atts refore.
Watercourse poromboke, However, they are entitled for free house site patta. The

ST ! . o . Ceetie e site patta to
Tahsildar has been instructed (o identify an alternate site and issue free house site patts

them as per the eligibility.

It is therefore praved that this Hon'ble Tribunal may Kindly be pleased to accept this
report and close the Application No. 125/2021(SZ) & 1.A Nos. 174 of 2022(SZ) & 18 of

2023 and thus render justice.

ddglgre.



VERIFICATION

I A.Arun Thamburaj. S/0. Ashok, Hindu aged about 37 years, the District Collector,
Cuddalore do hereby verify that the contents of above paragraphs are true to the best of my
knowledge and are believed to be true on legal advice and that I have not suppressed and
material fact.

Verified at Cuddalore on this the 14" day of March, 2024.
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